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2, The Committee held its sitting on the 2L%h

February, 1960. The Committee considered apnlications for
leave of absence from nine membars. The recommendation
of the Committee with respect to each application is

given below :

34 Shri Chowkhamoon Gohain: The member nas not he=r

attending the sittings of the House since the Lth May, 1¢2°¢

and has thus completed 60 days of absence on.the 28th

November, 1959, On the 2lst December, 1959, he sent in ar f‘
application for leave of absence stating '«;haﬁ he was .’
‘required to participate in the nlaining of the various
developmental activities in his constituency and thst

he was also renuired to urdertoke tours in N L, F,A, which

is a far flung and difficult hill area. The Committee
recommend that the absence oi the member for a period of

83 dafé (i.e. up to the Zlst Lecemlior, 10JC, the datzs of

his spplication) may be condoned, 9

L. Shri V, N, Swami: The member has applied for leave

of absence from the Ist December, 1959 to the end of the
Ninth Session on sccount of the illness of his wife,

The totol perind of aboence of the member from the Ist
December to the 22nd December, 1959, amounted to 22 days.

The Committee recommend that lesve may be eranted to the

member for this period.
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applied for leave of shsence for the entire

The e mber has

o i November to 22nd De
opiod of the Ninth Session (16th Novem 22md December,
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37 days.
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¢ Shri M, V. Krishna Rao: The member hes 'JT'D]-J.C‘(] for
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Moverber to the 17th -
1epve of absence from the 16th Te 7th Decerber,

: tion with vat elent:
105C as he wWasS enpaged in connectio vanchavat electiong

: dt+ter rocommend that 3
in his Constltnency. The Comn it > recol nc ikl e aye

be oranted to the member for this period of 2 days,
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7. Shri Balvantray Gopal jec Mehta: The merher has

applied for leave of absence for the entire period of the
Tenth Session (8th February to 2cth April, 1C60) on account
of his illness. The total period of absence of the member fro-
the 8th February to the 20th April, 1660 amounts to &
dzys. The Committee recommend that leave may be granted
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to the member for 5G days in the first instance 1l.e. U
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éth April, 1060,

g. Shri Narasingha Malla Deb:  The member hos applist ¢

lezve of absence from the 8th February to the 15th Mareh,

count of the illness of his mother. The Comuitt?:

recommend tha Cos this
nd that leave may be granted to the mewber £OF e

period of 37 days,
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10, 20 Watl Ils Palchoudhuri:- The mewmbar has eoplied for

-~ ' ahoorms e i 4t TR
leave ol aboence from the &th Februarv to the 7th Merch, 1960

on the ground of hsr illnscs. The Committee re commerd that

eave may be grented to the mewmber for this period of
25 days.
11, shri U. Muthuramalinga Thevar: The member has applied

for leave of abscnce for the entire period of the Tenth Session
(8th Februory te 29th April, 1960) on the ground of his
illness. The total period of absence of the member from the
8th Februaryv to the 20th April, 1060 amounts to 82 davs., The
Committee recommend that lzave mav be granted to the me*nbef
for 5¢ davs in the first instance i.e¢, up to the 6th April,
1¢60,

1s. A staterent showing names of members who have been
continuously absent from the sittings of the House for 15

davs or more during the WNinth Session 1s 1laid on the Table,

NEW DELH 1, MULCHAND DUBE
The 24th February, 1960, ’ © Chairman
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